FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

BIG FLICKS PRIVATE LIMITED
OPERATING IN THE FILM PRODUCTION, FILM MANUFACTURING, AND
CINEMA INFRASTRUCTURE INDUSTRY AT MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr.
No.

RELEVANT PARTICULARS

1.

Name of the corporate debtor
along with PAN & CIN/ E:-P-Ne-

Big Flicks Private Limited
CIN: Ug2120MH2007PTC168172
PAN: AADCBo671Q

Address of the registered office

Regd. Office: 502, Plot No. 91/94 Prabhat
Colony, Santacruz (East), Mumbai City,
Mumbai, Maharashtra, India, 400055

v

URL of website

Not Available

Details of place where majority
of fixed assets are located

The Corporate Debtor does not have any
fixed assets as per the financial statements
for the FY 2023-24.

Installed capacity of main
products/ services

The Corporate Debtor has no installed
capacity for its main products/services.

Quantity and value of main
products/ services sold in last
financial year

No sale of main products/services was made
as per the last available financial Statement
of FY 2023-24.

Number of employees/

workmen

No information available

Further details including last
available financial statements
(with schedules) of two years,
lists of creditors are available at
URL:

Details can be sought by sending email at
cirp.bigflicks@npvinsolvency.in

for resolution

Eligibility
applicants  under  section
25(2)(h) of the Code is available
at URL:

Details can be sought by sending email at
cirp.bigflicks@npvinsolvency.in

10.

Last date for receipt of

expression of interest

06-12-2025

11.

Date of issue of provisional list
of  prospective
applicants

resolution

16-12-2025

12.

Last date for submission of
objections to provisional list

21-12-2025




13.

Date of issue of final list of
prospective resolution
applicants

31-12-2025

Date of issue of information
memorandum, evaluation
matrix and request for
resolution plans to prospective
resolution applicants

05-01-2020

15.

Last date for submission of
resolution plans

04-02-2020

16.

Process email id to submit
Expression of Interest

cirp.bigflicks@npvinsolvency.in

17.

Details of the corporate debtor’s
registration status as MSME.

No information available

IPE - NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Ritesh Prakash Adatiya

Resolution Professional

Big Flicks Private Limited (In CIRP)

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021
Validity of AFA: December 31, 2025

Email for Correspondence - cirp.bigflicks@npvinsolvency.in

Date: November 21, 2025

Place: Ahmedabad
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Asset Recovery Management Branch, Mezzanine Floor, 21, Vesna Charmbers,

Dalal Street, Fort, M
Emai

Notice is hereby given to the public at large that Union Bank of India has
declared the following Borrower / Partner / Guarantor as Wilful Defaulters in
terms of Bank's / RBI's extant rules and regulations, complying with the due
process prescribed therein:

qﬁaaﬁas @ UnionBank

w T 4G
Assat Rocovery Nanagement Branc Mezanine Flor 21, Veena Ghambers,
Dalal Street, For,
Email — ubm0553352@umonbankalmma bank
PUBLIC NOTICE
Notice is hereb to the public at large that Union Bank of India has
declared the lollownng Borower | Pariner | Suarantor ae W Defaulos i
terms of Bank's / RBI's extant rules and regulations, complying with the due

Union Bapk

e 3% ([
ﬂfwsﬁﬁwww i of India

Asset Recovery Management Buncn Mezzznine Floor, 21, Veena Chambers,
Dalal Street, Fort, N
Emai

ubm0553352@unmnbankoﬁn
PUB NOTICE
Notice is hereby given to the public at large that Union Bank of In

declared the following Borrower / Partner /Guarantor as Wilful Defaulters in
terms of Bank's / RBI's extant rules and regulations, complying with the due
process prescribed therein:

bank

PUBL NOTICE
To WH[IMSDEVER IT Mn‘l CONCERN

Thisislo follo Limited having is|
Regsseced cifics al 18021901, The Ciplla\ Pmun € - 70, G Block, Bandra Kurla
Complex, BlnﬂmiEJ Mumbal, Msharashtra, 400051regls\Preﬂwnarneol(heFd\uwg

Name of the

Shareholder _ (F: |
Anant Prasad 5lr|gh POD14408
(Deceased) 1 1
The Publc are hareby caviioned-against purchasing ce dealing i any way wilh the abowe

| Folio No. \Cmmu‘e‘ Distinctive Nos.  No. of
F.V. from to Shares

180439 | 186786 -1867968 100 |

Notice is hereby given to the public at large that Union Bank of India has
declared the following Borrower / Partner / Guarantor as Wilful Defaulters in
terms of Bank's / RBI's extant rules and regulations, complying with the due
process prescribed therein: )
Authorised Officer

Date : 19.11.2025 Union Bank of India

Photo [Sr. No.[Name of the Account | Borrower / Guarantor Photo Sr. No.[Name of the Account |Borrower / Guarantor
Manish Bhai J N N Shahin Salim Sayyad
Aastha Sarees | panqriya (Borrower) 1. | Shahin Enterprises (Pmpriew)yy
L N

ank has sent suitable ication to the !

i f the Bank im / her/lhem as Wilful Defaulter
i (5).As permi of ndia, Bank
2. Aastha Sarees Gopalbhai of the Wilful D

Patel (Guarantor) Sdi-
Authorised Officer

Date

Union Bank of India

Name of the Account | Borrower / Guarantor

iy o has any claim In respect of e said share cerlifcatals should lodge such

[5.No.

1. Karan Singh Karan Singh

cizim wih the Company or Its Registrar snd Transfer Agents Kfin Technologies Limited,
Selenium, Tower B, Plot 31 & 32, Financial District, Nanakramguda, Serilingampally|
Mandsi, Hyderabad, Telangana-500032  TEL: 040 - 67162222 / 18003094001 wihin 5
days of pubscalion of this notive fler which o claim willbe enlertzned and the Company

Taneeshka Karan

2. Karan Singh Singh (Guarantor)

Dated: 20-11-2025
Place: Mumbai, Maharashira-400051

Narne of the Claimant
Seema Sharan

Eﬂﬂﬁ'gﬁ @ Union Bank

v«wsm A

Bank has sent suitable
informing the decision of the Bank to declare mm / her/them as Wllf\.ll Defaulter
of India,

Zonal Stressed Assets Resovery Branch, Meher Chambers,
ﬁm m Ground Floar, Dr Sunderial Behal Marg, Balard Estate
Bank of Baroda y1 aangn

POSSESSION NOTICE (For Immovable Praperty)

{Rule B(1) of Security Interest (Enforcement) Rules, 2002]

WHEREAS
The undersigned being the Authorized Officer of Bank of Baroda under the
Securtzstion and Reconstruction of Financial Assets and Enforcement of Security
Inlerest Act, 2002 (54 0f 2002} and i eneroise of powers conlerted under section 13(12)
read wilh ruie 3of the Secury Interest [Ervfofcemenl; Rules, 2002 fssusd a Demand
Notica Dated 04.12.2018 c3%ng upon the Direclors/guarantorsimarigagers
Mis. Suntana Textiie Mills Pvt. Ltd. , Mr, Rishi Sunil Agarwal Mr. Suni cmmmnm
Agarwal, Mrs \garwal o repay the
12,466,000 (Rupees Twelve Crore Forly Five Lakhs Sty Six Thousand only )
wilhin 0 days rom the daleof the receiptof sid nolice
The bomowers/Directorsiguarantorsimerigagors Wis. Suntana Textile Nills P, Ltd
M. RishiSunil Agarwal Mr. SunilChiraniilal Agarwal, Wrs. Bhati C Aganwal having
talled totepay
and lhe publicin general that the mﬂﬁvs\gt‘ed has taken Physical Possession of the
d on him/ et under Sub-
y Interest

Sec\w {4) of section 13 of the Act read
Rules,20020n1histhe 19" day of November of the year 025,

The borrowers/Di ular general s
hereby caulionad not ta dsal wilh the: properly and any dealings with Ihe property. willba
subjoct tothe charge of tha — Bank of Baroda foran amount Rs, 12,456,000 (Rupess:
Twelva Crore Forty Five Lakhs Sixty Six Thousand only | and Interes! thereon lass
recovery thereafter
The

isinviied o th

smila:xe toredzem th
escrip immavablo Proporty;

Bungalow No.132-A, \m and situate at Sector No:2 of Rameshwar Vaibhiay,

village Tadgaon, Taluka Sudhagad, District Ralgad, admeasuring plot area 500 Sg.

mL.or 538254, ft. bearing Plol No.429 and admaasuring built up area of 1183 sq.ft

(109.30 Sq. mt.), belongs to hrs. Bhiarti C Agarwal

of Section 13 of the.

Act inraspectof

Authorized Officer
(Bank of Baroda)

Date: 191112025
Place: Sudhagad

Mﬁg (m Union Bank

T T A 0k L
Asset Recovery Managemem Branch, Mezzanine Floos 21, Veena Chambers,
Dalal Street, Fort,

b
0553352@un nbankofindia.bank
PUBLIC NOTICE
Notice is hereby given to the public at large that Union Bank of India has
declared the following Borrower / Partner / Guarantor as Wilful Defaulters in
terms of Bank's / RBI's extant rules and regulations, complying with the due
process prescribed therein:

(s)-
of the Wilful D

Sd/-
Authorised Officer
Union Bank of India

Date : 19.11.2025

 Mezzenino Floon 21 Veona Chambers,
Dalal Street, For,
Email - ub\nﬂSSSBS?@un\enbankof

PUBLIC NOTICE
Notice is hereby given to the public at large that Union Bank of India has
declared the following Borrower / Partner / Guarantor as Wilful Defaulters in
terms of Bank's / RBI's extant rules and regulations, complying with the due

ik

Sr. No.[Name of the Account [Borrower / Guarantor

Mis. Mapleleaf

ot al man Draeratn

doter 3o Canara Bank <\

Lamington Road Branch : 167, Nevyug Nevas, Laminglon Road, Opp Minesva Cinema,
Grarn Road Easi, Bhorat Nagar, Grard Road, Mimba, Maharashira 200007

POSSESSION NOTIC!
v Immovable

Winereas: The undersigned being (he Autharised Officer of he Canara Bank

Mumbel apoointed ynder. Bank has sent suitable
i::‘ﬁ:f:‘““a'“"“ E"’:’ﬂ‘f”’j gourly Inksremt Aed, 2002 | o34 ol 2003) mfonmng the decision of the Banklodeclare mm/hevlthem aszlful Defaulter

therein:
r. No. |Name of the Account |Borrower / Guarantor

Photo

Nikunj Sales
Corporation

Nikunj Kothari
(Proprietor)

13 (12 read witn Rille 3 of the Securly Interest (Enforcement) Rules 2002, issuad a

Mis. Mapleleaf
Epicurea Private
Limited

Monali Murarka
(Director)

Mis. Mapleleaf
Epicurea Private
Limite

Darsh Muruka

NIA 3. (Director)

Bank has sent suitable ication to the /
f r/ them as Wilful Defaulter

Niraj Murarka e .
Epicurea Private (Director) Demand Notice dated 31.07.2025 calling upon the borower and  Guarantor, Mr.
Limited Rohit Sharad Dhole 1o repay the amount menbaned in the nafice, heing Rs. Sd/-
63.71,775.50 (Rupees Sixty Three Lakhs Seventy One Thousand Seven Authorised Officer
Hundred Seventy five and paise Fifty only). as on 25.07.2025 plus interest due | [Date : 19.11.2025 Union Bank of India
The baving the amolint, nolica i heroby given t
o i thal the i has of

the property described herein below in exercise of powes conferred on him ! ber

under section 13 {4 of (he said Act, reat with Rule B & 9 of the said Rule on this 18th
November 2025,

The Borrower in paiticulas and the pblic i general are hireby caulionsd not 10 deal

4 e pogety and omy dedlings Wi e property il bs Suboc 10 e charge of

Canass Bank Muritl Lamisglon Rose Branon fr o smoun o R, 83, T1,775.50

Mﬂg @ Union Bank

S 07 T A el ok b
Mezzanine Floor, 21, Voena Chambers,

(Rupées Sixty Three Lakhs Saventy One T) five
and paise Fifty only), 35 on 25.07.2025 plus interest dus and ofner cost. The
Dot 8 aHaoMn b IS0 he povisions of acate 13 (BloFhe AG, nrespect of
time availabis, 1D fE08RM the SSCured 3asets

[S-Ho] _ Bescription of the Immavable Propery

Flal No. 683, admeasuring 46.19 sq mirs. Carpet
Arnon 81 floor I Bulding Known as Shreey,

Name of Title Holder

Dalal Street, Fort, Mt
Email - Ubin0553352@unionbankofindia.bank

PUBLIC NOTICE
Notice is hereby given to the public at large that Union Bank of India has

declared the following Borrower / Partner / Guarantor as Wilful Defaulters in
terms of Bank's / RBI's extant rules and regulations, complying with the due
process prescribed therein:

4. |Barshan, Consiructad an tand bearing Flot No. 86, M-
"+ |Sector No 25 A of Vidage- Pushpai: Node (Vahal) | Dhole
Taluks - Panvel, District: Raigad

CERSAI secunity id - 00077 167860

e Banl Iher
(s).As permitted by the Reserve: Bank of India, Bank publishes
of the Wilful D

Date : 19.11.2025

Sdi-
Authorised Officer
Union Bank of India

Y]

T et i

Asset Recovery Management Branch, Mezzanine Floor zw “Veona Chambers,

Dalal Street, Fort,

Email - ubin0553352@!

UBLIC NO’

Notice is hereby given to the public at large that Union Bank of India has

declared the following Borrower / Partner / Guarantor as Wilful Defautters in

terms of Bank's / RBI's extant rules and regulations, complying with the due
process prescribed therein:

Photo [Sr. No.|Name of the Account | Borrower / Guarantor

a
2

Union Bapk

of India

ionbankofindia.bank

Mahavir Trading Co. Bh",‘,'rg:ﬁ:z‘of)“"a

Nilesh Niranjan Savla

2. | Mahavir Trading Co. (Guarantor)

Niranjan Umershi

3. | Mahavir Trading Co. | - 52 U2ie arantor)

Mahavir Cashew

Mahavir Trading Co. | judriee (Guarantor)

qﬁma (m Union Barlgg(a

o
Asset R-wmy Managom-m Bvam:h‘ Mezzanme Floor, 21 Veena Chambers,
Dalal Street,

herel has
declared the lollowlng Borrower / Partner / Guarantor as Wilful Defaulters in
terms of Bank's / RBI's extant rules and regulations, complying with the due
process prescribed therein:

Date: 18,11.2025 Sdi-
Place: Mumbal Authorised Officer
Type of Possession: PHYSICAL Canara Bank
ccla

1. Rohit Sharad Dhole, Flal No. 0204, Fiat -1, EWS Bidg, E - 1 sector 10, Meer Sai

Baba Temple,Ghansol, Navi Mumbai  M-Corpi Maharashtra —400701
e L
Chinchav Shakin Taluka - Kinalapur, Distl- Raigad-

3. Rohit Sharad Dhale, Fiat No. 603, fth l\mrShﬂm)l darshan,Piot 60.- 88, setor
258, Vislage  VahalNode Pushpak Neer Vilthal fandic, Ulws, Navi Mumbal, Taluka -
Panvel Distt-Raigad. Fin- 410

4. Rohit Sharad Dhole, Yenera, Yenors, Pune, Maharashira - 410502

Vilaga

. Name of the Account | Borrower / Guarantor

Photo Sr. No.

Bharti Nilesh

1. | Mahavir Cashew Savla (Partner)

Industries

Mahavir Cashew
Industries

Nilesh Niranjan
Savla (Partner)

IMP POWERS LIMITED
Reustored Office s Survey o 681327, Vilgo Sayl, Umar i Rond,
ivassa. Dadra & Nagar Havali - 396 230
Office: CH-7, Inspire Bu!dnaisl’arl( Shantigram, SG Highway, Ahmedabad - 382 421
Tel-NoT+91 0060 ARATO0T 78,265 4100 | N LE1SONDNISG1PLGMONZS2
site: wenw.Imp-powers.com | Email (0 : Info@imp-powas
nn'nc: OF POSTAL BALLOT (THROUGH REMOTE Er\m'l'lNﬁJ
NOTICE i hereby g, pursuant o the provisions of Sechions 108, 110 and niher aoplivable
provisions,  an: of he iesAct, 2043 (the Act), 04320l
Companias {Management and Admirisirafion) Rules. 2014 {Rules’) 3= amendd from tm b
e and SEBI (L Obéigations and Disdosure Requirements) Raguiation 2015 (Listing
wral Circular Mo, 2012020 dated EIh May, 2020, In\eil amended by

Comorate Aflars (MCA Ciculars®), and SEB Gireitar No sEmrnmcrmrwuu

.[Name of the Account |Borrower / Guarantor

Rishit Rashmikant

Padmavati Traders | aimcra (Broprietor)

Bank has sent smlable ication to the
informing the Bank
s).

1
her/them as Wilful Defaulter

findia,

of the Wilful D larg
Sdi-

Authorised Officer
Union Bank of India

Date : 19.11.2025
U‘ ) Union Bank
of india

T A Do T SRR

Asset Recovery Managemem Branch, Mezzamne Floor, 21, Veena Chambers
Dalal Street, Fort, el
Email - ubin0553352@unionbenkofindia.bank
PUBLIC NOTICE
Notice is hereby given to the public at large that Union Bank of India has
declared the following Borrower / Partner / Guarantor as Willul Defaulters in
terms of Bank's / RBI's extant rules and regulations, complying with the due
ibed therein:

2PICIRZ024/133 dated 3rd Ontober, 2074 ('SEB Circular’), Secretarc)
Mesfings (55-2) wsu?n by the Insiitute of Campany Secretaries af [vda and oiher applicatie
laws: and raguiaiions
st e e o s by vk
membess for i

2025 {"Postal Baliot Notice) Mow.-emm informed that the Postal Balot Notice alongwitn

hat the Company is sesking approval of
e

seri only by E-mail and compited an Thursday, 206 November 2025 to members whe hane
regstored heit emad agdresses wih e Cumpﬂn o Deposilary Partipais) on ther
2025

Piyush Hemchand

3. | Mahavir Cashew
d Gogri (Partner)

Industries

4, Mahavir Cashew Niranjan Umershi
" Savla

ay,
The Postal Ballot Notice has been sent i emall ad‘wm of those members whosa names
appaared in the Regsier of Membérs/List of Banelicial Cunars as recened freen the Naloral
Spcuries: Daonsitery Limitad (NSDLY) and Central Degositary Servioes (india) Linited
{CDSL']BSm Friday, |4lnmmmauzaz5< e Cu-0f Dte”). Accordingl

.[Name of the Account [Borrower | Guarantor

Taneeshka
Karan Singh

Taneeshka Karan
Singh (Borrower)

Bank has sent suitable

/
inforn her/them as Wilful Defaulter

ication 1o the
he Bank I
findia,

(s)- i
of the Wilful De fthe

It form iness reply envelop has not

been S!l\‘ to the Members fl!r this postal ballol and members are required fo

their assent or dissent only The voting

tights shall be reckoned on the paicup value of shares registered n the name of

mermbers as on the cutoff date. A person who s nol @ member a5 an the Cut-Of Date
should treatthis notica forinformation purpase only.

Members who have a-med address and

Industries

ank has senl sullahle
informing

ion to the /
e Bank to declare him / her / them as Wilful Defaulter

Bank has sent suitable ion to the /
i ision of the Bank to declare him/ her/ them as Wilful Defaulter

(). itted by

(s).. ofInda,
ofthe Wilful D

India, Bank
ofthe. i i

Date : 19.11.2025

Authorised Officer
Union Bank of India

Sd/-
Authorised Officer

Date : 19.11.2025 Union Bank of India

Zonal Wressed Assels Recovery Branch, Neher Chambers,
i it m Ground Floor, Dr Sunderts! Behat Marg, Batard Estate
Bankof Baroda 1,1 400007

POSSESSION NOTICE (For iImmovable Property)
[Rule B(1) of Security Interest (Enforcement) Rules, 2002}

WHEREAS
The undersigned being the Authorized Officer of Bank of Baroda under the
Securitzation 2nd Recenstrucion of Financial Assels and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of pawers conferred under section 13(12)
read vilh rule 3 anifor § of the Securiy Interest (Enforcement) Rules, 2002 issued a
Demand Notice Dated 02.08.2024 calling upon the borrower/direstors!
guaraniors/mortgagors Mis. Emark Energisers Privata Limited , Mr. Mahesh Kumar
Shah, Mr. Asgerali Fakruddin Fakri, Mr. Rajesh Shah, Mrs. Kalpana Mahesh Shah
and Mrs. Jyoti Rajesh Shah 1o rogay the amount mentioned In the notice being
Rs.11,8242.439.81 {Rupees Eleven Crore Eighty Two Lakhs Forty Two Thousand
Four Hundred Ninety Nine and Ninety One paisa) and ather applicable charges
wllhm (50 days from the date of the receipt of said natice,

Mis, Emark Energisers Private Limited
‘ Ilr. Mahesh Kumar Shah, Mr. Asgerali Fakruddin Fakri, Mr. Rajesh Shah, Mrs.
Kalpana Mahesh Shah and Mrs. Jyoti Rajesh Shah have iled to rapay the amount,
notice is Nereby given fo the borrower/directors/guasantcrsimorigagars and the public in

L progerty
herein below in exercise of powers conéerred on him ! her under Sub-Section (4] of
saction 13 of the Act read with rule B.andfor § of the Securlly Interest (Enforoement)
Rules, 2002 on thisthe 19° day of Novembarof the ysar 2025,

The barrowsridrectorsiguarantorsimorlgagors In particular and the public i general i
hersby cauioned not o deal with 12 property and any dealings with the peoperty wil ba
subjectto the chare of he—Bank of Barods for an amount Rs.11,82,42,499.91 (Rupees
Eloven Crore Eighty Two Lakhs Forty Two Thousand Four Hundred Ninety Nina

INVITAEIBN FDR EXPRESSION oF INTEREST FOR
G FLICKS PRIVATE LIM|
uuw-mnu m THE FILIA PRODUCTION, FILM \u»uwm RING,
MAINFRASTRY n:t;w}w&‘mmm Al
e Isolw

1. | Manse of the Comorats Debior
alangwith PAN/ CINY LR,

20| Addriss of the Regatered O

| URE of wetsne
4. | Detaits af the place where the
oty of fived ascats e losated

| The Corporate Bebior does not fave any.
fiand assets as pex the financial
mens wlucn 20“32

5. [ Trsianed capbelty o i oy
| servees

Company's

Sd/-
ithorised Officer

u
Date : 19.11.2025 Union Bank of India

APAC FINANCIAL SERVICES PRIVATE LIMITED

Corporals OfF: Ofice No. 501, 5t Finor Seuth Amnexe i Center.
um

Private Limited,

hnk Bl Jistivolé ke coi: Rost suctasshul ragistratir of ihe exnall, the mamber

waulkt gel s eopy of the notica and the praédure fore-voling 2iong wil the User 1D and

Password 10 enable e-wting for this Posti Baiot. In case of any queries, mamber may writa o

investor heipdesh@in mpms.mufg.com.

I sccordance wilh the pravisians of Secton 108 of he Act read wih the Rues, the General

Girculers and Regulalion 44 of he Lisiing Regulaiions, i Company s proviing faciy to 1

hambers fn exerciss ther voies sctionically n respest of lems Fsied i ta Postal Balot

Notice hrough remete e-vofing facilfy provides by R T,

The Board of Directors of he appoinled N, Shiga Sha. P 0

Secratary, (Mamborship No. ACS 16232), as the Scruthaer for condacting the prockss of

postal ballor by way of remote evsting mode in 8 fai and raasparent Mannet As fequired

Ui DA, ey, € Cotry st 1 e MU i ()
G°) 10 prosid

Corpany. Tha dalaled procudise instuctas fot temete o veting fons par of the posil

Baot Nolice

— the fl iod

[Edio. Particulars Schedule

1 | Filday, Noveeber 21, 2025 (0. 00 A
z Dol and e of e ef remole &-voting | Saturday Deeember 20,2028 050 P
3| Rt eohing shall 1ot bo allwad beyond | Sardy, Ducenibar 20,2003 0560 P ]

Marsbrsarsnformad tat (] Wenberscan ol iy Uouah ranol -Vtng fackly
provided by RTh 35-

Tower
M\Mu i - AUB015. Emal. conaeloa@apasin.com

MAND HOTICE
UNMTHEPRWISIBNS%MSEMWMDRE@NWNMUF FINANCIAL
RITY INTEREST ACT, {"THE ACT") AND THE
SECUHITVNI'EHEST lENHFEEMElﬂ]ﬂUI.ES.EWZ ("THERULES™)
APAC HOUSING FINANGE PRIVATE LIMITED s merged / amalgamiated into APAC|
FINANCIAL SERVICES PRIVATE LIMITED with gffect from 29 Jan 2024, That
acoordingly. the borrowar's loan aceount whh APAC Housing Finance Private Limited
stands transfersd to APAC Financial Services Private Limited. Thus, all thel
documents executed by and betwean the borrowers and APAC Housing Finance
P & Limiter shal be deemed to have been sxscuted with APAC Financial Services
ed (APAG"), The undersigned being the authorised officer af APAC
Fmalmla\ Services Private Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, Tead with the Rule 3, issued Demand|
Noticels) Lndar Section 13¢2) of the.Act, Galing upos the fOlowing borfowerls) 1o
repay the amalnt
raeipt of the said nofice Tha undrsiged reasonably believos that the bosrower(s)
are avaiding the service of the damand notlce (s), theretors the service of the demand|
notice s being atfeciad by affixation and publication as per the Ruies. The contants of
e demand riotice(s) are éxiracied harin below
Ditals of Loan
1. Mitesh Kai rdiya HOMELKALD002030
2. Sheela Mitesh | Loan Amount: - Rs. 21.00000/- | 20.11.2026

Demand Notice
Date and Amount

i 2)Acopy o Posta grvcedre for emall s
available &t webﬂ?e of the Campany www.imp-powsrs.com, The Postal Ballot Nofice
alongwith Exp andloly slatamant (s aiso availabla on website of BSE Limited

and on National India Limited (v i
(Stock Exmanm ahera e ity hares of ra Company ar ses) on e weseie of
RTA 4t hitpsilmstevote likintime.co in. (3) The resuls af the voting by Postal Baliot

6. | Quantity 2nd value of rain aroducts;
‘services soid in the last financis! year

Humbe of employess/workimen Nn formation aviiable

ing days Trom the closure of remoli
e-voting. The results declared and the Scrutinizer's report shall be made available at the.
Ragistarea Offce of the Gorvgany and on webshe of the Company and RTAS wbsae al

hitips:i i f hers the

financiat statements fwih schedules)
of twa years, kst of cractifors,
dates for subsenusm mens

st date of recelpt of exprassion
nflnmst
1| Date of issue of tha provisanal list

annrr»eaycme paisa) ) and ofher appcable charges and
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Uoindi st you may refer o Freguently

Asked Quesl rans ('FAQS’) and InstaVole a-Voting manual available at

hitps:/finstavote. linkintime.co.in, under Help section or send an emall lo

Investo hlptas i mpms mufg com o contact Mr, Rapy Rasjan - Assistant Vica
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working diays

8y Order of the Board

For IMP Powers Limited

sd-

Date : 20.11.2025 Rakesh Shah, Chairman

Plage : Ahmedabad DIN : 60421920

Berdiya MPA Date: - 08.07.2025 & Rs. 20,10,223.46/-
Secured Asselfs) - All those pieces and parcels of Residential Property
bearing Flat Mo. 103 on 15! Floor, B-Wing, admeasiiring 795 8q. Ft. Built up Area. of
the Soclety known as “Laxmi Park Co-operative Housing Soclety Li " standin
on the plot of land bearing survey no. B2, Hissa No. 6 and 3 of Village Kalher, Tal.
Bhiwandi, Thane- 421301 In the Regisiralion Disirict and Sub Disirict Bhiwandi
withing the fimits of Gram Panchayal Kalher, Tal.: Bitiwani. Disl. Thane
The: boirower(5) are heraby advised o comply with the demand netice(s} and pay the
demand amount menfioned therein ant hereinabove within B0 days from the date of
thic publication together with applicable interest. late payment penalty, bounce)
charges, cost and expenses Blc. Ul the date of realization of the payment. The
horraiwer(s) may note that APAC Financial Servicas Private Limited is 2 Secured
Creditor and the loan faclity availad by the borrower(s] Is a secured debt agalnst the
immavable propertyfies) being ihe secured assel(s) morigaged by the barrower(s)
wiih APAG FinancialServices PrivateLimited
In the event, he botrowr(s) afe fiied 1o disgharge thelr Halites in full withn the
stipulater Sme, APAC Financial Services Private Limited shall ba sntitied to exercise
ali e ngnts under Seciion 13(4) of the Act to fake: pnwsﬂsmnol1'll'Suc.‘mu‘Aasr' s}
Inclutling bul notfimited Lo transtar tha same by wa of sale oe by invoking any othe
remecdy availabie under the Act ord
the 1oan aggount of the borrower(s). APAL Financial Sarices Privale Limited s also
X

1 ofime avai i ! ) e W AL
b e “”‘“““‘a"‘;ﬁﬁf;";‘,,:;;”,ﬁ’;}“:*ﬁ,;m pmmw;m;(“:n“n”:m;;m EAREE IMPORTANT For 1o saie or transfor Subsequent to o sils o e Sacurod Asso(s), APAC Fnanola
4 faciary Latd & Buiingal Plot No. B-27 rs 105 o teesmapss Servlces Private Limited alsa has a right to inilate separats legal proceedings ta
it bz = skl Whlstcave s ok price 0 acceptance of dv i acover the balance dugs, in case the valua of the Secured Assetis) isinsufficiant to
meters along with factory builing and B-28 arsa admeasuing 1800 59, metefs along | memorandum, iioton s, advertising copy, It not possibl ta verry Advertising in o nce dues, the § sselfs .
s request for resolution plans 1o cover the dues payabie by the borrower(s) to APAC Financial Services Private Limited.
with factory building, situated a! additional industrial area of Mahad, MIDC, village its contents, The Indian Expresy (P) i bl
Birwadl Tauka Wahad, District and Registration District Raigad, Maharashira- 402301, Bieopestins elelton Bpalicanty . | Limited cannct be hold osporsiole for | | TENDER PAGES | [17is remety is in acditon and indepzndent of al otfer remedies availzble 1o APAC
inlhe nams of s Emark Energisers Privala Limed B e A such contents, nor for any loss or damage Financial Services Private Limited underany otherlaw
. | FROiton plera, = . C| Ta»mmum\ of the barrower(s) IS invited to Section 13(8} of the Actinrespact of time|
Boundaries forPlolNo.2T: Boundaries orPlot o 25 oo 2 incurmed a5 o result of iransactions with Contact
Bamates n i Sumatie NG 5 s i s s ms»,:gmm: JITENDRA PATIL .t redeém the Secured Asset(s) and furiher 1o Scion 3.?313.“2’.5 te At
45815 ! 14 T oG in IS NSWSPApHS of posing
i ’;lzm,%;ﬁﬁ 2 e £ Be ;7 |l | Pubiicstions. Wa therefore recommend ; Sacursd Asset(s] o fradsterring the €ame by Way of sals, ease o olerwise folner
e L b g o sy | | OBl N0 s Frvas i s e comlate o
8 = NPV Insolvency Professionals Private VIM m fal Services Privs ki n I liar
,T“D“*L‘:‘”rwl‘"‘ iing s s onsrucet imeon MR plent s sy lFalmnmennsld.\nham imolvncy roessanais Prvate Umked [| | i ey cgroements ih oherisers o 9029012015 S utiahiable under Section 38 of t et The gy ofthe demand,
whikeclicde N ol s Divector - i Fitosh Prakash Adattva I | ofherise acting on an sdvertisement in . fin undersigned and the Borrower(s) may, 1 they 5o desire
sd- I il Privatd Lintod i CHE1 m"‘;:":;’"':"mv; "n:l;‘f:f;ﬁ Landline No.: collecthe samefromthe undersignet:
Date: 191172025 Authorized Officar [ [ Bate: Nouember 21, 2025 “'""‘""‘“'“h’.'.\fm""ﬂ;"""""m’m” 4 s ‘ 67440215 Dt : 21.11,2025 Mokesh Yadav (Auhorised Offcer)
Placs: Mumba (Bank of Baroda) Ervail for Correspandanee - srp bigh XBressIesit™ s Pizca: Bhiveand, Maharashira Financial Services Privals Limited

HAND/OF
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